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public conveyancoa in llic Towns of
Calcutta, Madras and Uoiiibav, and
tlii' several stations i f tlie settleuiont
of Prince of AV îles’ Ii^laud, Sinjjapore,
and Malacca.”

Agreed to.

roSTPONEI) OllDEKS,

Tlie following Orders o f the Day
were })osti)oned :—

Tlie adjou'ned roinniittee o f the
whole Council on the Bill “  for iin- 
jiosing Duties on Profits nrising from
Property, Professions, Trades, and
Omces.”

Tlie adjourned Coinniittee o f the
whole Council on tlie Bill “  for the
licetiaing of Arts, Trades, and Profes
sions.”

The Committeo of the whole Coun
cil on the liiil “  relating to the Trans
portation o f Convicts.”

Tlio Committee o f the whole Coun
cil on the Bill “  relating to Enii>>ra- 
tion to the British Colony o f Natal.”

The Council adjourned at G o ’ clock
on the Motion o f Sir Bartle Frero,
till Monday morning, at 7 o ’clock.

JUomlay Mornintj, July 9, 1860.

PUKSKNT :

T h o  l l o u ’ b le  th e  C l i ie f  J u s t ic e , Vice Prceidml,
in  th e  C h a ir .

I l o n ’ b lo  S ir  If. B . K .
F rore ,

R ig h t  l l o u ’ b le  J . W i l 
son ,

I I . U l la r i i ig t o u  E sq .,

H . F o rt)6 8 , Kh(i.,
A .  S c o u c o ,  K nq.,

a n d
l lo n ’ b la  S ir  M . L .

W e lls .

F I N A N C E S  O F  I N D I A .

IVFn. SCONCE begged, before pro
ceeding with the discussioii on tho
Income Tax Bill, to ask the liight
Honorable gentleman whether there
was any ground for the apprehension
entertained by some pers na, that
Jn(Jia was to be made to contribute

rds the expenses o f the present
n China.
B. W II jSON  thoufjht it (piito

natural that, at a time when wo wi>ro 
about levying u new tax on tho

rosource.'s o f  tliis country, he
be aski'd if tlie Indian I’ inances
b<; burdened witli tho heavy .
o f the war En>;laiid «as carryin!! “I 
with China. Tlio linaiicea of 
labored
disiid/antages as t' e y ___ _
of late, and no diver.sion of tliCJ j''

Wllvll V̂ NUIU. AilU uunin>co ''*■
abored at present under thu 
lisiid .antages as t'(*y hiid been
j f  late, and no diver.sion of tlî J ", 
sources o f  tliis country could be  ̂
to any other (jiiarter. ' When I"* , „
read tho observations which I'ell 
Mr. Sidney Herbert in
and saw the small sum fftit
tho esfiii ntos for this expediti""’ 
a])prehoiinion was excited, Tli«
marks he alluded to also strin'k 
Governor-General. They
against India being made to hi’flt’
portion o f  tiiese ex 'ens s, ’ 
reply sent by the .Home Gover^"'^  ̂
was a most satisfactory one.  ̂ ĵ|n 
shilling WHS to be pnid by
towards tho expenses o f the war
China. Aj

Tho rnnionr o f  Commissariat
being drawn upon this trea^iJ'T " jj
however, not w'ithoufc foundati'” ' ^
had been (irronKed by way of

tilD
lilt

lll<

ged by
to iillow tho Commis.sariat to 
about £50,000 niontlily. '^
io drawn w(>re to bo rcplncoil •”
East India House and credited
ac< ount of Military and otho’’ 
sent out to this country. j’,,!],
sury was certainly not
otherwise our presence this jjnj 
would not be needed to disfU'*̂  jj,; 
way and means o f repleiiifh'"??
but certainly wo could spare l ‘“> 
lie stated, without there
inconvenient pressure on the •“ * 
o f  India. , t)i#t

Ho (M r. W ilso:;) beliovj’* n,iil 
even the expenses incurred
in Bombay, in forwarding
China, had either been p ji‘l
be paid iintiiediateiy.

I N r O M K  T A X .  /

Tho Order o f the Day b(i'> /̂'t|i(3 
for the ridjuurned CtaiunitifU^ jiii-
who'o Council on tho Bill ‘‘
posing Duti.’s on I’ rolils arisiniJ ,̂,'1 ■ 
Property, Profe>-sions,
Olliues,”  the Council uoU"
inlo a C'linniittco for ihe lui’t'''-
aidcration ol tho Bill.
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C H A IR M A N  moved the 

i"n o f tlio followiiiir words to 
^ulo4ofSeciion  X O V l :—

p *
re tn rn  r e q u ir e d  b y  th is  S e c t io n  

hjj. th o  n a m e  o f  a n y  p e r s o n  n o t
o f t ill '̂ ■'2’ ^  u n d e r  S cu tio n  T X X I X
any V, j  w h o m  svioh la n d s  o r  Iioubcb o r  
” *»km » ‘ ' " ’ ■■cof a re  u n d e r - le t  b y  th o  p e rs o n  
hval.i^  re tu rn , a n d  t lie  a m o u n t  o f  r e n t

o n  g e r y  -

‘‘e Motinji vvâ  carried, and the ru'e 
' |H88fd.  

fojlo^ P'^Btponed llii'e 6 provided as

(I T

gfogj*'i®’*̂ “ ''ftfin()’  Bncli r e n ts  a n d  p ro fits , th e  
Jcjif r e c e iv e d  d u r in g  t h e  p r e c e d in g
" “oivil" s ta te d  ; h u t i f  th o  p e rso n
f6ip ( . S  th e  sam e h e  h im s e lf  l ia b le  t o  p a y , in 
BUp̂ i.j j  th o  Paid la u d , a n y  r e n t  t o  iiuy 
the „ ‘ “ c d l o n l ^ i e  sh a ll s ta te  in  h is  re tu rn  
feiTion ''e u t , a n d  th e  n a m e  o f  th e
charo,.! ."'• 'on i i t  is  p a y a b le , a n d  h o  shuU  be 
aii() th e  Bald U u t io s  o n  h is  n e t  r e n t
tile tun? ‘' ' t o r  d e d n e tiu g  th o  a m o u n t  o f  

“ 0  p a y a b le  s u p e r io r

[ J u ly  9, I860.] Tax Bill. 812

*Ugg ^  ITjSON  said, it Imd boi n 
Hengal Govcrn- 

'itkft'fi course would be
CVtl ' ' ' ' e  l l l l ln n  n f  ft ir j  Ti(>i-gon ju  111''of’ I'*''’®'
” V b * in d  t o  d i  a liiQtie ;■ “ "ooK and to di al with him 
the .vi him with the Duty on
b y t ) o f  the land as tested 
sidgf , Eut there were con-

fSit> iP‘ '̂f̂ '‘'ultiefl in the wiiy.
1,0 , '''O U D A U N T  W K L L 3 said, 

the principle o f tho 
tlint tl-' would Up adhered to, aud
Me ’® “ '’u'liiicr, when found practiea- 

he charged aud then ho 
lie I),:, deduct, from those to wliom 
visdjji .’’cut. It  would be highly ad-
tlie ’ *) luitny districts to charge

instance on tho
'^etually receiving the rents 

I'ffieii .*'V»ts. He spoke from ex- 
'•f tliij’ o f tho advantase
Qovgf ‘'ysteiu, and he warned tlm 
®tlioy that, if they adopted any

Would loao a largo part o f

|*oiJip^9/^NCE said that it would 
fe. 'in adopt such a system

K infinite variety ot sub- 
{'■‘yuble’ I ‘  amount o f rent

the position o f Bnecesaive 
) rcudcred it impossible. As

to the amount o f rent receivable, ifc 
varied from one Rupee or less ’ to 
several hundreds o f l{u])ees. I f  you 
were to deduct the Income Tax from 
the tenant’s rent, where would you 
begin ? You could not call upon all 
ryota receiving one Rupee, op more 
or less, to render a return o f their 
rent and make your deduction. Whera 
then would you begin ? You  coiild 
not begin justly even with a rent o f 
two Imndn d Rupees. Out o f that 
sum the tenant might pay away one 
huuflred or one hundred and fifty  
Rupees, and you could not with justice 
compel him to pay for your own con
venience a tax to which he was not 
liable, and which you knevt̂  you wera 
bound to refund. Aguin as to middlo 
tenants land might bo held by several 
co-sliarers, each o f wliora had but a 
fractional share in the under-tonnro. 
Gundah shares were o f very common 
occurrence. A  five gundah share was 
an eightieth part, and rleariy i f  you 
deducted the Income Tax upon tho 
gro s rent, you would cause iuii- 
nite inconvenience to men wiio 
were not liable at all. Tlie rent 
payable to the superior landlord might 
be in like manner payable to a number 
o f co-sliarers, and among the whola 
body o f recipients not one might be in 
tho receipt o f  a clear two hundred Ru
pees. Cases o f these minute sub-divi
sions were iniiiiite in number. Govern
ment had to see (liat, in getting in their 
revenue, they did not occasion any op
pression. I f  the first receiver were 
held chargeable, whether ho had a 
clear two hundred rupees for hitnself 
or not, it would often happen that the 
tax would be taken from him and that 
he would be left without any a'leqiiato 
remedy. The only proper and possi
ble coui^e WHS to take tho returns o f 
persons liable to he assessed, and to 
assess each upon his own profits.

T h e  c h a i r m a n  said, there 
were difficnUies either «ay. I f  
the z e m in d a r ,^  were held chargeable, 
it m i g h t  bo f o u n d  that he had let h ia  
land Tn pretence, and timt he «as ĵay- 
in'' tho Income Tax for others lr..m 
whom he c o u l d  not recover it. The 
{{ftjah of Burdwan, for instance, migiit 
bo made t > pay on an immense estate, 

a  3
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wliilo h's own n'cpipts were from piit- 
iioiJs vvliicli yielded hi in only a small 
jtortioii o f the value of tlie property, 
ilo w  was I e to rccover from tlio put- 
iicnihu'3 ? Then, on tlio otliep hand, 
there was tlio difficulty in tho case 
ot’ the occupier, which had been stated 
by the Honorable Moinber f  r Bengal, 
l i e  (the Chainian) thought that the 
better plan might be t) charge the 
jvci-iver o f lh(> rents pubjeet to deduc
tion on what he | aid to tho superi r,iind 
to give tho asaes-or the option ofcharg- 
ini> him without allowii'gthat deduction, 
le ving the porf’oii himself to d> duct.

Sill B A E T L B  FR EU E said, he 
was inclined to adopt the rule snsgest- 
ed by the Government of liengal. 
Under the cxistini> system, the Goveri'- 
moTit could only be certain o f the 
zemindar in their books. They m ig 't  
tiixliim, and ho might recover from 
tlio e under him wifcli whom he would 
bo mucli better acquainted than the 
Collector c<inld be.

Mu. H A K IN G T O N  said, ho did 
not wish to prolong the discussion, 
bn' ho nuist remark that ho entirely 
concurred in tho ebscrvat ons which 
I’.ad fuUen from tl’.o Honorable M em 
ber fiu- Bengal a.s to tho d Ificultiea and 
«’omi)licati<ins which would arise i f  
they adopted either the rule advocated 
by the Honorable and learned Judge 
O'l his right (S ir Murdannt AVells), or 
tho alternative rule propo<ied by the 
IFojioriible and learned Oliairmnn. Ho 
did l ot share in the apjirchei sions 
entertained by tho Honoruble and 
learned Jndgo that, if tho rule, as it 
now stood in tho Hill, were ado[)ted, the 
G vernnnnt wi uld loso one-third of 
tho Income Tux on tho particular de- 
Hcripliun o f property to which that rule 
was intended to apply. On tho con
trary, it seemed to h'ln lhat, i f  tlu\v 
abandoned tlio rule wliicli required 
every landholder, vihatever niijiht be 
the nature o f  his 'enure, to return his 
]>rolits, and rendered him i\a>'e.-;suble 
theroon, and in lieu looked for the pay- 
m<Mit ot t> e Income Tax on the hind 
only to tho tenant who aci.nnlly colleut- 
cd tho rents, many of tho inti iino- 
diito tcinint.s or holder, who weie 
properly assessable to the duty, would 
slip througii, and the result would ba 

T/ic Chairman

I that tlie Government w  u’d I’ ’. 
j los rs. With regard to the 

which had been nimti ned by t*.'®,, 
norablo Member o f Council (^j''
tie Frere), inimely, that, nn l^r 
as it now htood, it would b.) jy
for the Government Ollicers to k"

, fr.irn whom to expect or recpiii'C retH‘ ’ 
j he (M r. Harington) would only 
' servo lhat no yreatf-r dilliciUty 

bo experienced as regarded tiie 
cular class -s assessable nniWr the r 
in question thau would bo fi*nd to e-
• M „ '„  ==oS in’**..in respect to other c'asses 
Section X X X  V II o' the Bill. 
bo the duty o f the assessors to si''''® 
persons within their juris liction-i, ^ ^
they considered liable to the 
intended to bo imposed, with a g, 
quii ing a return of their income or P 
fits. The rule which required 
tnrnsappliednotonly t o  bankers, tr® 
and houso-holders, but to all 1'°' y,,.
land, and as regarded the c'ass last 
tioned, it would be incumbent 
as essor o f  the distr et or the 
acting as a-sesaor to find or
landholder or owner in his 
other person deriving profits fro'“ 
asses-^able to tho Duties under '[jeJ
and to t>ervo him witii tho .ghi
notice. He (M r. llaringt n) ,,n
it would be quite impossible, 
e tate lia<l been minutely sub-< 1̂,̂  
among a large number of t e n a n t s ' j 
nninner noticed by tho llonor ib 
1' arned Cli lirman, to make every 
pay, not ( niy the Income Tas l'J>’ ta 
ho was himself liablo, but also ’ fiuf
o f  the tax pay.ible by i-oniê  
holder-. Jln prol'errcd the jj
it stood, and thought tiiat it 
found to work satisfactorily.

Mu, W ILSO N  said, tho P'''' , t) 
o f tho Jiill certainly was <>l'l’ !̂  ̂ fi.j' 
levyii.g t 0 tax on any eiie 
pect ot tho habdity ol . jjgtii
iio had funds in his hands. «  l 
dar might pay for tho z 
deduct the amiiunt in his jd
rent. But the zemiiular, ii P 
those boiow him, had nothmfc ,,,1' 
duct from, but woulil, in 
vancing tlie money for 
was dispcjsed to adopt tho 
o f tho ( hiiirnnin as ''■'■bL'Bt‘
o ' a practical dillienlty.
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C riA IR M A N  then proposed 
'i'eriil aineu(lineiits,vvliii!li wore cai’i-ieil,

whicli uiailc tlio Section run as 
'«llowa;^

<1 Y

gtoB " s u c h  rent'?  ai\il p r o f it s ,  t lio
tlie " '*t r e c e iv e d  nm l r e ce iv a l) lc  d u r in j ;
if y en r . sh a ll b e  I’liU y s ta te d  ; b u t
tile re cu iv in g  o r  e n t it le d  t o  r e ce iv e
of 1)0  h itn so if  liiiljle  t o  p iiy , in  respeoi;

auy laud revemie to Go- 
lor,i I ''''' ft'iy rent to any superior Iniid- 
of 8t;ito in his return the amount

Incom e [.Fl' lt  10, I860.] T a x m u . 81G

tl>
«lU:h

my _ ■'fivonne a u d  re n t , a n d  tlip  n a m e o f
lie w lio m  th e  ren t ia p a y a b le , a n d
liis e h a rn o d  w ith  th e  sa id  D u t ie s  on
Nr,t, ' ' ' " t  a n d  ] )ro t its , w h e th e r  r e c e iv e d  o r
" ‘■ 'of ! ! '  ‘'® '''« 't in K  llie  aniom ifc o f s n c h  rent,
Siii,„ : rpiit so  p a y a b le  b y  h im  to  s u ch

la n d lord .

tn iA T R M A N  moved the
tin. of the following words to

“ Or , ,

W c(, tlio  o p t io n  o f  th e  nssoflsor lie  m a y
on  the n e t  ren t

*^'"'1 Oil* n iakiiiK  a n y  su cli d e d u c -
>n:vy . “ '-cou n t o f  r e n t , a n d  in  th a t  c i s e  h e
*'i'';| j fro m  th e  r e n t  p a y a b le  b y  h im  to
I’iiiil u ‘ ' “ ' “ 'lo i 'i l  tlio  a m o u n t  o f  D u t y

'■'10 lU nouut o f  sn e li r e n t .”
'I'h

being put, the Council

^''.\vu’"'‘ '“ ' ’Wells.
Hii.
'i'1.0 o;:*'? l''''ero.

So
'■Ilian.

Noes 3.
M r. S c o n e o .
M r. F o r b e s ,
M r . I l .v i i i 'r t o n .

was oari'ietl, an l the
fiirtlun- amende I, \viis tlien

in*'" furtlu.l̂ iil 'Vfls '■r oo"sidern(ion of the
, I'l'Htpniiecl, iiiid tlio CouncilIts ■

ftN
rj,. Hittill".

oti ))' iidji'uvneu at 10 n’eloek,
till j ^lotion o f  Sir BtirtU’ Fi'tu'C,

''•'uorrow luorirnii', at 7 o ’clock.

I'hu
Mornhuj, July 10, 18G0.

n, I ’ lUfHIiNT :
^®thc ( .'h ic f.r i '.R ticc , Vicc-Pvesideni,

'''■ I If. I'orboR, Usq.,
, 4 . j .  wii.

ii. Ir .
‘■‘"eton, K„d.,

A .  hiconcc*, K.H4 ., 
nnd

I fo n ’ b lo  yii* M . L .
W ellfl.

IKOOMK TAX.

Uiu o f the l\iy hoin" rond fov
*‘'M«uniod Oouumttcc o f  tlw "  hok-

Council on the Hill “ for imposing
Duties on Profits arising from l^ropor- 
t y ,  Frofe.ssion3, Trade.-?, and
tlie Coiincil resolved itself into a <‘om- 
mitteo for the further cousideratioii
o f the Jlill.

Aft('r a verbal amendment in j {  i)e
G of tiec ion X C V I, which was divided
into two Clanse.s,

T ub C H A IR M A N  moved tho
addition o f the following Clauses to
the same linle :—

“  W h e n e v e r  a n y  p erson  nhal! p a y  th o  sa id
d u t ie s  o n  th e  r i 'n t  o r  jiro fita  o f  a n y  fuiiiae o r
la n d , w ith o u t  d e d iio lio n  o n  n ce o iiiit  o f  a n y
lan d  re v e n u e  o r  ren t p a y a b le  b y  h im  in re sp e c t
o f  .such 'loii.vo o r  lau d , h e  nhall have a r /  '^ht fo
d e d u c t  fro m  a n y  re v e n u e  o r  ren t  p a y a b le  b y
h im , as th o  ca se  m a y  b e , a  su m  e q u a l to  thu
n n io iin t  o f  th o  d i i i /  c o m p iito d  u p o n  sui’ h
re v e n u e  o r  rent.

'• A  (iod iK 'tion  fr o m  re v e n u e  o r  ren t  u n d e r
th o  p ro v is io n s  o f  th is  A c t  sh a ll b e  d «o in e d  a
p a y m e n t  to  (J o v e rn m cn t  b y  t lio  p erson  from
w h o m  th e  d c d u u tio u  i>j n u ido  o f  th e  a m o u n t  s o
d e d u c te d .”

Agreed to.
The postponed IJnl s 7 and 8 wcro

pa-sed as iliey stood.
T iik C H A IR M A N  moved tlie

omission of all the Rules under tlio
head Of ‘ ‘ Rules as to districts in wliich
per-ona are cliargeable,”  and tho
substitution o f the following : —

“  K v cr v  r io d y  C o rp o ra te , C o m p a n y , o r  S o 
c ie t y  »h :ill b e  c h a r g e d  t o  th o  d u t ie s  c o n ta in e d
in thiH A c t  b y  th o  U o ik 'o to r  or  Coiiuuiti.-ionei'H
a c t in g  f o r  th o  ])lnce w h era  th o  h e a d  o ffice  in
In d ia  o f  s u ch  B o d y  C o rp o ra te , C o m p a n y , o r
B o c io ty  is  Bitiiatc.

'■ J iv o ry  poiw ofi b e in g  a  lio iisa -lioh lo r , e x 
c e p t  p e rso n s  o n g n g od  in iiu y  tra d e , profe.s.sioii.
o r  e m p lo y m e n t , Hhall b e  ch a rg ed  t o  the sa id
Dilthu  c o n ta in e d  in  S ch o d iile  2 by  th o  C o l l o e -
to r  o r  CommiH.sionei-s a ctin j?  fo r  th e  id a ce
w h e re  th e  d w e ll in g  h ou se  o f  s u ch  p e rs o n

s h a ll  be  s itn a le .
“  lO vcry p erson  on!);ftK®‘ '  tra d e , p r o 

fe s s io n  o r  e m p lo y m e n t  sh all be  ohai-god t o  the
» a id  D u t ie s  c o n ta in e d  in  th e  H.iid S ch od iilB  2
b y  th e  C o l le c to r  o r  C om n liss ion era  a c t in g  fo r
c a c h  p la ce  w h e re  s u ch  tra d e  oh a ll b o  ca r i ied
o n , o r  siicii ] ) io fe s s io u  o r  o iiip lo y m e n t  th ia i iw

ox e rc ise d . . „  , . ,
'• W h e n  lin y  tra d e  sh all b o  ca rr ied  on  1 1 1

In d ia  b y  the m iiim fu ctu ro  o f  g o o  I-, w iu iu , o r
inereliandiiie , the assessm en t th e re o n  .■■hail bn
a t  ih e  p la ce  o f  m a n u fa c tu re , a lth o u g h  th o  sab .
o f  s iieh  K oo‘ls , w ares, o r  m e rch m id iio  bha ll bo
clsfiwhi^re. ,  , , , , ,

II l iv e r y  p e rso n  n o t  b e in g  a  h o i is o -h o ld c r ,
Iii.r en ga g ed  in  a n y  triide, p ro fe ss io n  o r  e m -
| .!,,yn ient, w h o  sluill h a v e  a n y  p la c e  o f  o r -
d iu a r y  r c s id e u ce , tthall b e  thar^ jed b y  t lio




